
  IN THE INCOME TAX APPELLATE TRIBUNAL 
    DELHI BENCH ‘E’, NEW DELHI 
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Appellant by Sh. Deepanshu Singla, Advocate 
Respondent by  Sh. Sujit Kumar, CIT DR  

 
 

Date of hearing: 31/07/2023 
Date of Pronouncement: 31/07/2023 

  
 
    ORDER 
 

PER N. K. BILLAIYA, AM: 
 

 This appeal by the assessee is preferred against the order 

dated 16.03.2022 by the Pr. CIT, Noida framed u/s. 263 of the 

Act.  

2. The assessee moved the following application :- 
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3. In the light of the above the appeal of the assessee is 

dismissed as withdrawn.  

4. Decision announced in the open court on 31.07.2023. 

 

 

 

 

 

        Sd/-         Sd/- 

     [ASTHA CHANDRA]                   [N.K. BILLAIYA]  
    JUDICIAL MEMBER                        ACCOUNTANT MEMBER                     
Dated: 31.07.2023 
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*Neha* 
Copy forwarded to:  
1. Appellant 
2. Respondent 
3. CITi 
4. CIT(A)  
5. DR 
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